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; Mr, Deputy-Speaker: The question
s:

“That leave be granted to intro-
duce a Bill further to amend the
Prevention of Corruption Act,
1047

The motion was adopted.
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CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL*

{Amendment of sections 127, 128 and
129)
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Mr. Deputy-Speaker:
Jis:

The question

“That leave be granted to intro-
duce a Bill further to amend the
Code of Criminal Procedure,
1898.”

The motion was adupted.
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CODE OF CHRIMINAL PROCEDURE
(AMENDMENT) BILL*

(Amendment of sectiop 252)
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ds:

“That leave be granted to intro-
duce a Bill further to amend the

JUNE 9, 1967

Mr, Deputy-Speaker: The question
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Code of Criminal Procedure,

1888.”

The motion was adopted.
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CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Article 134)
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Mr, Deputy-Speaker:
is:

The question

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.
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CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Article 13 and inser-
tion of new Article 19A, etc.)

Shri K. R. Gunesh (Andaman and
Micobar Islands): I beg to move for
leave to introduce a Bill further to
amend the Constitution of India.

Mr. Deputy-Speaker: The question

is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

Shri K. R. Ganesh: 1 introduce the
Bill,
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